IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BERCH

AT HYDERABAD

* Ak
C.2.56/97. | Dt, of Decision 3 17-02-28,
1. 8.,Venkatech ' . sApplicants,
2, J.Sreeramachandra
3, D.Gepal
Vs

1, The Union of India, rep, by the Secretary
to the Govt., of Indls, Dept, of Telecanm=-
unication, New Delhi,

?. The Chief General Manager, Telecommuni-
caticn, AF Circle, Hyderabad,

3, The Telecom District Marager, Anantapur. . .Respondents,
Councel for the applicants : Mr . K,Venkateswara Rao

Coursel for the respondents : Mr.V,Rajeswara Rac, 24a1.c6sC,
CORAM H

THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.)

THE FCN'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL.)
' FrRk K

CRDER

' ORAL CRDER (PER HON'*BLE SHRI R. RANGARAJAN : MEMBER {(ADMN.)

Heard Mr, K.Yenkateswara Rao, learned counsel for the
applicants and Mr.V.Rajeswara Rac, learned counsel for the
respondents, | S ppedeh wa

2. There are 3 applicants ir this OA, They are Technicians
with three years Diploma or Degree from 1-1-86, They are now workihg
ag TrAs, They pray for the sca}e of pay of K, 1400-2300/- w.e.f,,
1-1-1986,
3. The OA is covered by the judgement of this Tribunal in
: QA.699/96 and Oa,50/97 disposed of to-day. The same observation
l‘ﬁoBds‘qood in this OA also . '
4, The OA iz disposed dff Mo costs.,
av\ﬂ_/ﬁ
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! Dated : The -T7th_Sept. 1998, ‘ \N-Zﬁft

“TA] PARAMESHWAR},
p MEMBER (ADMN.

ted : The e
TDict=ted in the Open Court) D 'QZ,.~
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IN THE CENTRAL ADA INIST inTIVE TRIZUdaL
HYDERAZAD S'HCH HYDEZAABAD

THE HIN'SLE SHRI 3. 2AIG#AJAN 3 M(#)

AND

THE HON'3LZ SHAT 5.5.JA1 jtﬂﬂHES AR
(3)
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